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INTRODUCTION 

I the Chairperson of the PubLic Accounts Commuttee hav.ng been authorised 

by the Comumuttee in thus behnlf present their Forty Ninth Repert on the Appro 

priation Accounts/Finance Accounts of the Haryana Government for the year 

1995 96 and 1996 97 

The Comuntttee for the year 2000 2001 was nominated on 23rd March, 2000 by 

the Hon ble Speaker पा pursuance of moton moved and passed by the Haryana 

Vidhan Sabha पा 1ts sitting held on 9th March 2000 authonsing him to nommate 

the Members of the Commuittee on Public Accounts for the year 2000 2001 

The Appropriation Accounts/Fmance Accounts for the year 199~ 96 and 

1996 97 were laid on the Table of the House on जा March 1997 and 215 July 

1998 respectively These accounts hwve disclosed excess over voted grants and 
charged appropriations as detailed पा फिट reports The Comumuttee पा 1ts meeting 
held on 29th August 2000 considered the reasons for excess wd surrenders 

furmshed by the concerned departments and the evidence tendered by them 

A bref record of the proceedings of the meetings of फिट Commaitee has been 

kept पा the Haryana Vidhan Sabha Secretanat 

Chandigarh Bhagi Ram 

the 27th December 2000 Churperson
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EXCESS OVER VOTED GRANTS/CHARGED APPROPRIATIONS 
FORTHE YEARS 1995-96 and 1996 97 

Excess over grants/appropriations—1995 96 

In Revenue Section there was 1 total excess of Rs 59 87 00 106 पा 9 grnts ind 
Rs 187849 1n oue appropriation while excess 1n the Capital Section amounted to 
Rs 26 63 000 m ong grant and Rs 18 71 102 पा one appropriatton These excesses 

require regularisation under Article 205 of the Constitution of India The details of the 
grants are given below 

Sr No Nime and Total Grant/ Expenditure Encess 
name of Grant/ Appropriation 

Appropnation 

2 3 4 5 

(पा Rupees) 

Revenuc Section 

(Voted) 
1 3 Home 2 143626000 22416 18268 979 92,268 

2. 4 Revenue 705 54 88 000 7299871405 2443 83 405 

3 5 Exciseand Taxation 1972 17 000 206399674 9182674 

4 6 Finance 1754727000 1772005547 17278 547 

5 8 Buildmgs and Roads I 10 43 60000 1150036387 45676387 

6 9 Education 640 48 24 000 6512959921 108135921 

7 15 Imgation 4 89 98 00 000 4 90 1790592 1990 592 

8 18 Amumal Husbandry 46 81 50 000 4903 85 060 22235060 

9 23-Transport 2993776000 304 56 01,252 3 18.25 252 

(Charged) 

10 1 Vidban Sabha 320000 507849 187849 

Capatal Section 

(Voted) 

11 13 Social Welfare 1nd 25727000 28390000 2663 000 

Rehabilitation 

(Cnarged) 

12 8 Buildings and Roads 52 10 000 7081 102 1871 102 

Totd 603422057



Excess over grants/appropriations—1996-97 

InRevenue Section there was 8 total excess of Rs 79 56 02 912 पा 6 grantsand 
Rs 103906 wn 2 appropmations These excesses (details ginen below) require 
reguinnsation under Article 205 of the Constitution of India 

S Number and Totd Grant/ Expenditure Excess 
No Name of Grant/ Appropriation 

Appropnation 

1 2 3 4 9 

(पा Rupees) 

Revenue 

(Voted) 
I 3 Home 2517167000 2605227 142 88060 142 

2 6 Fmance 2298679500 2564829100 266149600 

3 8 Buldings and Roads 1212180000 1,27 92.56 120 67076 120 

4 9-Education 721 4250000 7536782416 322532416 

5 18 Ammal Husbandry 58 65 95 000 62,66 54 043 4 00 59 043 

6 23 Transport 34003 11 000 341,2036 591 11725591 

(Charged) 

1 3 Home 50769000 508 15033 46033 

2 8 Building 1nd Roads 700000 757813 57873 

Total 795706818 
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OBSERVATION/RECOMMENDATIONS OF THE COMMITTEE 

Commuttee noted with concern that cases of excess expenditure over the grants/ 
appropriations continue 1o occur despite the Committees observations time पाएं 1gain 

that घाट expenditure should be luriited to the grants/appropnations 

The पापा reasons for the excess expenditure ove- various grants were attributed 

to payments of arrears of D A Salanies Payment to retirees bonus and wages etc 

during the year 

The Commnuttee observed that the main reasons for फिट excess expenditure 

appearing everv vear under various grants are due to defective budgeting and other 

budgetary rregulanties betng comnutted by the DDOs/Head of the Departments [t was 
also observed पापा there wns no proper budgetary control पा the level of Treasury office 

while passing bills presented by DDOs resulting into excess drawal by the departments 

ngamst the allocation wiich 15 asenous lapse Asearher recommended by the Committee 
initsreports the Finance Department should 1nyestigate 0१5९५ of excess expenditure पा 
detail and take effectn e remedial measures to eliminate there recccurence 

The Commuttee also reiterate that one of the major reasons for excess expenditure 

over grants/appropnation 15 the lack of proper reconcihiation of figures of expenditure 

by the departments with these booked पा the office of A G (A&E) and that the Finance 

Department should take effective steps to ensure that all the departments reconcile 
figures of expenditure regularly with that office so that the cases of excess expenditure 

occuring due (0 misclassification or wrong adyustments could be avorded 

The Commuttee also viewed that departments are not following the appropnate 
procedure to avoid the excess at the close of financil year to get the excess regularised 

through the supplementary demands or reappropriation etc despite clear mnstructions 

1ssued by the Finance Department on the subject from tume to घाएट The Conunittee 

therefore strongly recommend that in future the department should not proceed wathout 

follow ing proper procedure as वात down छा the financial rules पा close co ordination 

with Finance Depirtment The Committee further recommends that there should be 

suitable monrtoring methods at higher levels 

Subject to these observations the comnuttee recommends that excess expenditure 

as indicated above for the vear 1995 96 गाए 1996 97 may be regularised by the legislature 

पा the manner prescribed under Article 205 of the Constitution of India 

12357—H VS —HC P Chd
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